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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERAS D

0.2uN0.793/93 . Date of Order: 19.12.96
BETWEEN |
P.,Xavier o | .+ Applicant,
AND

1, Chief Marketing Supdit,,
5.C,Rly,, Secunderabad,

2, Chief Commercial| Supdt.,
5,C.Ek1ly,, Secunderabad,

3., General Manager,
5,.C.Rly,, Rail Nilayam,

Secunderabad, .. Eespondents,
Counsel for the Appilicant ee Mr.G.,V.Subba Rao
Counsel for the ResponCents ee Mr,V.Bhimenna
CORA 3

HON'BLE SHEI R, RANGARATAN : MEMBER (ADMN.)
HON'BLE SHRI 8,5, JAI PARAMISHWAR s MEMBER (JUDL.)

JUDGEMENT

X Oral order as per Hon'ble 3hriB.S.Jalzpatameshwar, Member (J) X

Hone for the applicant. None for the respondents, WNo
reply has been filed, Hence the O0& is disposed of on_the basis of
the record available on the file under Rule 15(1) of the C.A,.T.

Procedure Rules 1987, ,

2. The applicent while working as Assistant Commercial

Inspector was dismissed from service as a result of his conduct

I

which 1ed to his conviction before the Metm politan Magiistrete

Court, Hydersbad,., The applicant challenged the conviction upto
S Ty Saprewe. — buk
the ﬁ:&ﬁiﬁ:&bLCourt wherein the conviction was confirmed asd +he

—

substehtive part of| imprisonment was reduced, The applicant was

Gismissed from serviceé under Rule 14 (1) of the D&A Rules, Agesingt
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_Supervisor vide order No.C,415/E/R/Staff-85/P.Xavier, dt,

.,.9
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2 »> 4

the said order of'diSmissal it is submitted that he had preferred

an appeal to the R-3 on 19,10,91,

disposed of ,
3.
was dismissed from

the dismissal order

4,

TV Quasll Llis videl UL alislilsegdl paboeu py e b[’ile]:

The said appeal has not been

The main contentlon of the applicant in this OA 1s that he

vy, m_

sexvice by ehjic0mpetent authority and hence

had to be set aside,

ThisOA is fi}ed praying for a direction to the‘xGSpondents

farxKecing

4,9,91

(P-8) and for a consequential relief of @irection to reinstate him

into service,

5.

Since the appeal against the order of dismissal is pending

before the competent autbority,we feel it proper to direct R-3

t0o decide the appeal taking into consideration the contentions

raised in the 0A in
/u&/

6. Before)epart

accoréance with the law,

with the case we feel it proper to place on

record the conduct of the learned standing counsel for the

Wl m*dLQ#UqﬁwtbﬂtuwMﬁﬂ.k“L

reSpondents Mr,V.Bhimanna)was presént aéheﬁe—be—%akeZPp the case,

Even though he was fully aware of the fact that the next matter

hay -

was the one which he represented, he left the court/without moving

for an adjoumment or without any request,

Presumebly no reply
[

was filed, the learned standing counsel left the court to awid
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o :&?L‘
criticisam on hZFs cc
. | —

of the learqedlc0un

7 L ) ’
('B.S .;J,A—rpm/hﬁgs/m

The OA is ordered accordingly,

>unt, We do not appregiate the above conduct

sel for the respondents,

No costs,

j::::::=55” jr
IAR ) ( REAIGARATAN ) -)
1) Member (Adm. )
Dated: 19th December, 1996 .
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{Dictated in Open Jourt)
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TYRPZD BY CHZCRID 3y
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ALLATIED

JI500550 OF WITH DIRZCTIONS
DIS{HIS3Z0 '
DISMI53I0 45 WITHIM WY

‘ //,EEQ;BED/REJZCTZD
~7NT LRI AS TO COSTS.
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